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Issue of Letters of, Intent to FERA 
Companies and MBTP Houses 

9740. SHRI HARIKESH BAHADUR: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to lay a statement showing: 

(a) the policy for granting letters of 
intent to FERA companies and MRTP 
houses for manufacturing of the items 
which are already produced by an In-
dian company without any foreign 
technology; 

(b) what is the policy for retaining· 
an item already produced by an Indian 
company as a high 'technology and 
whether a list of htgh technology items 
is revieweq_ from time to time; 

(c) if so,. by when; and 

( d) how many such reviews have so 
far been made, results of such reviews 
'1nd the decisions taken at each review 
with details of items involved and the 
names of their manufacturers? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM, CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): (a) The policy re-
lating to grant of letters of intent for 
manufacture of drug items to foreign 
companies and MRTP companies is 
contained in the Drug Policy Statement 
which was laid on the Table o~ the 
Sabha on 29th March, 1978. All Indus-
trial Licence applications from drug 
manufacturing companies are examin-
ed in the light of the New Drug Policy 
which contains provisions applicable to 
the thr~ Sectors viz., Foreign Com-
panies, Public Sector Companies and 
Indian Sector, , , , =es (MRTP 
and non- , , the New 
Drug Policy preter. · \ial treatment has 
been given to fnaJan non-MRTP com-
panies as compared to ·foreign com-
panies and MRTP companies. Some 
other aspects like demand and supply 
of the concerned built drug, stage of 
manufacture, techno1ogkal competence 
are also kept in view while taking de-
cisions on Industrial Licence applica-
tions. 

; _, 
(b) Undpr the New Drug Policy, a 

High Level Committee was set up in 
April, 1978 to identify bulk drugs not 
involving high technology. The Com-
mittee considered the manufacturing 
processes Of 207 bullt arugs being pro-
duced by foreign drug companies and 
found that 93 of these involved high 
technology. No review has been carri-
ed out so far. 

(c) and (d). Does not arise. 

Complaints against the Mal-Function· 
ing of Oftlcers at Law Level 

9741. SHRI VIJYA KUMAR YAD-
AV: Will the Minister of ENERGY 
be pleased to state: 

(a) the arrangements made in his 
Ministry to hear the grievances of 
staff members by the high officials in 
case they do not get justice at lower 
level; and 

( b) how many grievances /com-
phii n ts against the mnl-1unctioning of 
officers at Jower level have been re-
ceived during the last three years in-
dicating details of such grien.mces/ 
compJaints etc. and action taken to 
hear or do::al with the same? 

THE MINISTER Ol' STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and {b). 
Grle•:ances and complaints received 
against any official in the Ministry of 
Energy are dealt with at appropriate 
higher levels and necessary action is 
taken from time to time in accordance 
with the relevant rules and instruc-
tions. 

Amendment to M.R.T.P. Act 

9742. SHRIMATI MADHURI SIN-
GH: Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be 
pleased to state: 

(a) by when Government propose 
to amend the Monopolies and Restric-
tive Trade Practices Act to increase 
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the coverage and plug e:xistft'lg loop-
holes; and 

(b) the details of such amendments 
proposed and the likely date bY wh\ch 
necessary legislation is expected to 
be enacted? 

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI P. SHIV SHANKAR): (a) 

and (b) . Certain proposals for amend-
ing the Monopolies and Restrictive 
Trade Practices Act pursuant, inter-
alia, to the recommendations made by 
the Sachar Committee are now in the 
final stages of consideration and pro-
cessing by Government. As the a~

ter involves legislative enactment, it 
is not possible to specify the likely 
date by which the legislation would 
be encated. 

Telecasting of President Award Films 
of Dift'erent Languages on Delhi T.V. 

9743. SHRI K. MALLANNA: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) whether Government propose to 
improve the stnnclnrcl of Delhi Door-
ar~han by !'hawing films of suC'h 

~ pattern-Sujata, Par:Jkh, Madhumati 
etc. as has recently been shown; and 

(b) whether Government also pro-
pose t0 bring improvement by show-
ing the President Awarded films of 
different languages? 

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRl 
VASANT SATHE): (a) Yes, Sir. Gov-
ernment have taken steps in the dir-
ection of improving the standard of 
Doordarshan whether in the field of 
feature films or other programmes. 

(b) The award winning feature 
films are always given preference over 
other films during the course of selec-
tion of :feature ftlms for telecast from 
TV network. 

Bequest from Gujarat for Replace-
ment of Small Units at Kand.la 

9744. SHRI C. D. PATEL: Will the 
Minister of ENERGY be pleased to 
state: 

(a) whether the Central Govern-
ment have taken any decision on the 
request of the Government of Gujarat 
on a scheme of replacement of small 
units at Kandla by one unlt of 60 
MW; and 

(b) if not, the time likely to be 
taken by Government thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI 
VIKRAM MAHAJAN): (a) and (b). 
Gujarat Electricity Board had sent a 
proposal for the replacement o.f oid 
and smaller units at Kandla by a new 
60 MW unit. However, as the coal 
availability for the 60 MW set was 
not confirmea by the Department of 
Coal-, Gujarat Electricity Board was 
advised to drop the proposal. Not-
withstanding the above position, the 
feasibilitY of burning both coal and 
lignite in the same boilders is being 
examined. Moreover, availability of 
coal for sustaining n bout 600 MW of 
new capacity for Gujarat projects from 
IB valley coal fields has recently been 
indicated. Gujarat Electricity Board 
have also been requested to update 
the cost estimates. The matter would 
be considered further on receipt of 
the requisite information and confir-
mation about availability of coal for 
this project. 

Off-shore drilling rigs for ONGC 

9745. SHRI CHINTAMANI PANI .. 
GRAHI: Will the Minister' of PETRO-
LEUM, CHEMICALS AND FERTILI-
ZERS be pleased to state: 

(a) whether Government are consi-
dering to buy two more off-shore 
drilling rigs for ONGC. 

(b) if so, whether Government are 
negotiating with any foreign firm; 
and 




